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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD BENCH
i HYDERABA D.
Application filed under Sdc.19 of Admn,Tribunal Act.

Betwaen:
J.Vankateswaramma w/0 Vankateswara Rao,
Ex,B.P.M, about 32 years, Putlacheruva

Krishna district. " +e. Applicant.
and ’
1.The Chief Post Master~Ganeral, A.,P.circle,
Hyderabad, )

2.The Post Master General, Vijayawada division,
Vi jayawada, Krishna District.

3.The Superintendent of Post offices,
Gudivada Division, Gudivsda,Krishna district.
«es Respongdents,

DETATLS OF THE APPLYCATION,
l.Particulars of the applicant:s

The particualars of the applicant are the same
as shown in the cause tftle above.a
_ The addressof the applicant for service of all
notices andprocesses is that of her counsel Mr.K,V,Subba RedJy

. Advocate, B,20 F1, Vijayanager Colony, Hyderabad,

2.Partfculars of the respondentsi
The particulars of the respondents are the same
as shown in the cause title above, | |
The address of the respondents for service of all
notices and processes are the same as stated in the causé
"title above, |
3.Particulazrs of ﬁhe order against which the application
ts magdes ‘ |
No impugned order,
4,Jurisdiction: The applicant sulbmits that the subject

"

matter of the O.A.is within the jurisdiction of this
Honourable Tribunal, Vs U $-eed Beedfss™ .
5.L£m1tat;on= The applicant sulxnits that the 0,A.is filed
within time as avisaged‘tn Sec. 21 of the Aadministrative

Tribunal Act.
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FACTS OF THE CASE,

{a) The applicant herein humbly submits that her

hasband J,Venkateswara Rao, died on 14.6.1994 during the

coursse of'servicé as Branch Post.Maé;;;_ggngaélacharuvu
Krishna district, leaving behind him, the applicant herein
and three minor children. Nei{ther the applicant nor her
hasband had no immovable prope;ties to thglr credit and‘
they soley dépendent apon the meagre income derived from
the salary of her husband. The applicant passed 7th class
and she made a representation to the 3rd respondent

on -06.1994 (Ex.A1)toappoint her in any contency post

or any other suitable post, as her husband died in harness
on compassinate grounds, In response to the said
representation, the 3rd respondent by his letter dated
03.,8.,94 in No,BE,1333/94-95 informed that she is not
eligible fbr the post of B.P.M and asked her tO‘ChOOSS

any other post, and the same will be con51ﬁer85 (EX.A.Z).
{p) The éppltcant further submits that after recaiving
the 1ettsr'datad 3.8.94 from the 3rdrespondant, the

applicant made several representations seeking to appoint~

ment in any other post, for which she is eligible on

‘compassinate grounds., But there i{s no response for the

sald representations, 4gain the applicent made another

representation on 2.7.1996 to the 3rd respondent (Ex.A3)

requesting to appoint her i{n any suitable post on

~

compassinate grounds. But the respondents have not passed
any orders +£iil today, ﬁ |

(e . The applicant suhﬁits that it became very df £€icult |
to run her f;mtly since they are very pOO; with minor
ghild;en to meetlboth ends since there i{s no other earning '
member in her"famlly. If the app11Capt's case 1is not

considered favourably, the entire family will be thrown

on the road and they have to starve without food and
shelter,
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7.0Detalls of the remedies exhausted: The applicant

declares that she a%ailed all the remedies available to
her under relevant rules, Hence she has no other

alternative remedy except to invoke the jurisdiction of
this Honouxable Tribunal for redressal of her grienvances,
8, Matters not previously filed or‘penaing before any
court or authority. ' _

The applicant submits that she has not filed any
suit or any othar proceedings before any court or authority
or any branch with respect to the relieflsought tn this |
C.A,

9 ,MATN RELIEF:

The applicant therefore prays that this Honourable
tribunal ﬁay be pleasased to gdeclare that the action of
the respondents in not appointing the applicant on
compassinate grounds in any of the suitéble poét-as per
the qualification she had,is {llegal, arbitrary and
consequently direct the respondents to appoint ghe
applicant tn any of the suitable post as per her qualifi-
cation on compassinate grounds in the office of the 3zd
respondent in the interest of justice and equity and
pess such other just orders in the circumstances of the

case,

10, Interim relfef {f any?

The applicant prays that this Honourable Tribunal
may be pleased to dlrect the respondents to consider the
representatioh dated 2,7.1996 by appointing the applicant
tn 3rd respondent office in any suitable post as per her
qualification, pending disposal of the O.A,

11, Particulars of the Postal order,

Postal order &/4 /5037 -
Name of the post office Aﬁg%zQu¢f25\‘ A

Y

o mreston Ramesd
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12,List of enclosures:
' Vakalat, Fostal order. Material papers.

LQVM ~
R

T, J,Venkateswaramma. w/0 Venkataswara Rao,

Verification,

resident of Putlacheruvu,Krishna district, do hereby
declare that the facts stated in paras 1 to 12 above
are true and correct as per the advise of thelcounsel
and nothing material is concealed and veiifiéd the

same at Hyderabad on ~10-1997 .8k

| ﬁgjzey A ©

° L-l

A

s3]

Hyderabad, Signature of the applicant,

py ! -11-1997.‘

(Ll -
Counied 4o Jéﬁ%aﬁzaa44i—

D
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Sypdt.of Post office, Smt.J,Venksteshwaramma
udivada divistion, w/o Ex.B,P.M, late S5ri
udivada 521301, .. J.,Venkateshwar Rao,
: Putlacheruvu.P.C,

. |
NO.BE/1333/94-95 dated at Gudivada the 03.8.94.

- Sub: Appointment as contingent-staff-reg,
Ref: Your representation dated -6-94.

Madam,

Asg per the present rules prevajling, for the post
of BPM, the minlmum qualification 1is required 10th class
pass, So you are not eligible for the post of BPM, :f%

Otnerthan BPM, such as ED MC/Packer posts {s required
to work,on hearing from you, in future we will consider

your application.

Yours fatthfully.

Sd.Sapdt.of Post officae,
Guﬂlvada Division,
Gudivada.

. (True translation from telugu to english)

\@W/ o
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EXvo 2e ’

To

lThe'Superiutendent of Pb!iSt_offiCes,

Gudivada.
sir,

Subt Appointment of contingent staff

cee
¥, J.,Venkateswaramma, wife of Ex,B.P.M,
J5Venkateswara Rao, Pu&tlacheru#ﬁ, hereby submit that I
am aged 36 years and I passed 7th class with writing and
reading knowladge, I was left with three minox children,
To provife food for my children, T want some job in the
Department in place of my husband. So I request the
kind heartedness of the superintendent of post o£ft ces
to show some way of getting food by prov{ding any job
in the Department, ‘

Thaniking you,sir

Yours failthfully

Address:

J.Venkataswaramnma w/0 late J,Venkateswararao
Ex.B.P.M, Putlacheruvu P,O0.Krishna district.

/true copy/

(l%;ﬁi;/”/H

Dated «6-1994, Sd.Jonnalagadda Venkateswaramma
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To
The Superintendent of Post offices,
Gudivada, rishna district.

Sub: Request for appointment as contengent
staff-reg2rding. .

*e
Sir, .
1 submit that J.Venkateswara Rao, ExX.B.P.M.
' Putlacheruvu B.0O,died on 14,6.1994, leaving bahind him,
nis widowed wife and three minor children, He had no
tmmovable properties to his credit and he solemnly depended
upon the meagre income derived from his salary. In this
comnection, I made a representation on -6-1994 €O appolnti
ma in auny contengency post or.any suitable post, as my {
husband died in harnesh on canpassinate grounds, on which
the Superintendent of post office, Gydivada division by
‘nis lettsr No,BE/1333/94-95 fated 03,8.94, stated that I a
not eligible for BPM post and asked me to choose sSome otné

post, for which I made another representation, to appotntl

3

-

me in any of the suitable pos t. T submit that I passed 7
class.

In view of the clircumstances stated supra, ¥
request you to kindly appoint me in any of the suitable
posts in compassinate grounds, as my husband died during
the course of service, and we 3re not having any sources
of income and I have to educate my minol children,

Please kindly treat this matter as urgent and
do justice in the matter by appointing me in any saitable
posto '

D/2-7-1996. Yours falthfully,
J,Venkateswaramma w/0 late

J.Venkateswararao, ex.B.P.M.
Putlacheruvu, “rishna district.

/true copy/

W=
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CENTR. L ADMINISTRATIVE TRIZUNAL,
rIYDr..'@LB-;D BE‘NCH

0.AREGD. NO. 3§ 9| ) 7) Date: 1) ”‘7)
’i‘o R . wv g‘wl' " ’%/ .A-M [

N Wy

Sir,

- s

I am to recuest you to 'rectify the defects mentioned
delow in your application within 14 days from the date of

issue of this letter, fzil ing which you application will not

be registered and action under Rule 5 (1) -wil) follow.
ly Covantd ks Sopn R Drrl oty bn ¢ Ml @ma)
\/)/ PRV Pv< S B TN SR g‘F"«T‘(’\ﬁ‘ )‘K w‘_“—
" ok Q@”@’MD Cog )‘ ‘ ra,wcl-v‘.'
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DEPUTY :(EGISTR.R(JUDL) . _

Lot w% ' .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD _ )

Date of Decision:
21st November, 1997
Between:
J. Venkateswaramma «e« Applicant
AND
1. The Chief Post Master-General,
A.P., Circle,
Hyderabad
2. The Post Master General,
- Vijayawada Division,
Vijayawada, Krishna District.
3. The Superintendent of Post Offices,

Gudivada Division,
Gudivada, Krishna District. s+ Respondents

Counsel for the Applicant: Mr. K.V. Subba Reddy

Counsel for the Respondents: Mr. J.R. Gopal Rao

CORAM:

THE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN,)

ORDER
(Per Hon'ble Sri H. Rajendra Prasads Member (Admn.)

Heard Mr. Ehasker for Mr. K.V. Subba ﬁeddy on behalf
of the Applicant and Mr. Phalgun Rao for Mr. J.R. Gopal Rao
for the Respondents,

The applicant is widow of late BPM who passed away
in June, 1994. She has been representing her case for appoint-
ment to Superintendent of Post Offices, Gudivada Division,
which was partly in response to his letter No.BE/1/333/94-95
dated 3rd August, 1994. The applicant has passed 7th standard
and is willing to be considered for any suitable ED appointment
in the Division.

L4




Superintendent of Post Offices, Gudivada Division'
is directed to examine her.claim'as per rules against any
available or future vacancy and take suitable decision and

communicate the same to the Applicant within 60 days from ¥

Y|

(H. RAJEND RASAD)
MEMBER (ADMN.)

Date: 21st" November, 1997 :
Dictated in the open court \

the date of receipt of copy of this orde:.

Thus the O.A. is disposed of.
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0.A.1562/97.
To
1, The Chief Postmaster General,

Hyde rabad.

- 2. &t The ‘Postmaster General,
' Vijayawada Division, Vijayawada,

Krishna Dist.

30 The

Superintendent of Post oOffices,

Gudivada Division, Gudivada,
Krishna Dist.

4. One
5. One

6. One

7. One

8. One

pvm

copy to Mr,K.V.Subba Reddy, Advocéte, CAT,Hyd.
copy to Mr.J,R.Gopal Rao, ‘Addl.CGSC. CAT.Hyd.

copy to HHRP.M.{(A) CAT.HYD,
copy to D.R.(A) CATQHYd-

spare CcopYe.
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P I Court,
TYPED BYs . cypegep BY;
COMPARED BY: APPROVED By

|

IN THs CENTRAL ADMINI ST RATIVE TRIBUNAL
HY D;..RABAD BENCH AT HYDERABAD

- |
THE HON'BBE MR.JPSTICE.
VICE~GHATRMAN

d , i /
THE HON'BLE MR.H.RAJENDRA PRASAD (&)

ﬁATED;_ F§€?;11§7 } X j (-‘{_.q'r?

P

2

' M.z‘l-,l/Rs’:lc ;/C“A-Noo -
in f

TQA.NO. (T/LT.PD , )

- Admitted/ang Interim directions issued,
. ) | .

Allowea o G

Disposed of with Ihrectlons.
Dismiss d.

‘E&smls as-withdrawn ‘

DJ_SIHJ_SS d for default
Ordere e jedteq . ‘

" No, orde as. to costg, , /

q S op o w—
' Ceatnl ngava Tribune!
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